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Joint CommitteeReport in compliance to Hon’ble National Green 
Tribunal, New Delhi order dated 08.01.2025 in OA No-950/2024 in the 
matter of Himanshu Tyagi Vs State of U.P.  
 

1- Background 

The above referred matter was listed on 08.01.2025 for hearing and Hon’ble 

National Green Tribunal, New Delhi has passed an order dated 08.01.2025 in 

OANo-950/2024 in the matter of Himanshu Tyagi Vs State of U.P. The relevant 

para of order is reproduced hereunder: - 

''.. .. .. ..2. In view of the averments made in the application, also the time already granted 

and other attending facts and circumstances, we are inclined to grant three months time 

to the Joint Committee for carrying out further inspections/taking further action and 

submitting further action taken report specially in respect of ponds in question existing in 

the area of Nagar Palika Parishad, Muradnagar which are subject matter of the Original 

Application.  

3. Further progress report of the Joint Committee be submitted at least three days before 

the next date of hearing fixed.  

4. List on 29.04.2025 for further consideration………..""" 

 

 

2- Compliance/Action taken by joint committee 

A. In compliance to the Hon'ble NGT order dated 13.09.2024 previously 

Joint Committee had conducted inspection of 06 ponds situated in the 

area of Nagar Palika Parisad Murad Nagar bearing Khasra no- 370, 1110, 

1112, 163, 1214, 294, on dated 05.11.2024 and report was filed by 

District Magistrate Ghaziabad on dated 15.11.2024 before Hon'ble 

Tribunal. According to the said report,the status of pond which are 

subject matter of the Original Application has been tabulated  in the table 

below:- 

  

ANNEXURE A-193



 
 

 
Sr. 
No. 

Location of 
Pond 

Khasr
a No. 

Area 
(In 

Hec.) 

Existin
g Area 

(In 
Hec.) 

Encroac
hment 
(Yes/N

o)  

Current 
Status 

of Pond 

Photographs 

1)  Sarna Murad 
Nagar 

370 0.5310 0.5310 No Water 
Filled 

 

2)  Sarna Murad 
Nagar 

1110, 
1112 

0.760, 
1.7330 

0.760, 
1.7330 

No Water 
Filled 

 

3)  Sarna Murad 
Nagar 

163 0.3790 
 

0.3790 
 

No Water 
Filled  

 

4)  Sarna Murad 
Nagar 

1214 0.6580 
 

0.6000 Yes Partiall
y 

encroac
hed 
and 

Water 
filled 

5)  Jalalpur 
Raghunathpu 
Murad Nagar 

294 0.5310 
 
 

0.5310 No Water 
Filled 

 

  
*Pond mentioned at sr. no. 2 covers 02 khasra nos. 1110 and 1112 in village- 

sarna, Muradnagar 
 

B. In pursuant to order dated 08.01.2025, a meeting of Joint committee 

constituted by Hon'ble National Green Tribunal was held by Additional 

District Magistrate (L&A) Ghaziabad on 11.03.2025 through video 
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conferencing.It was decided to conduct survey of ponds mentioned by 

the complainant in its application, which are subject matter of the 

Original Application as proposed on dated 17.03.2025.  

 
Accordingly, Joint committee conducted inspection of ponds situated in 

the area of Nagar Palika Parisad Murad Nagar Ghaziabad. According to 

information received from Executive Officer, Nagar Palika Parisad 

Muradnagar, there are 22 ponds identifiedin Muradnagar block, in which 

06 ponds (mentioned/ tabulated above at point no. A)have been 

inspected earlier on dated 05.11.2024 by the Joint Committee. 

Further, Joint committee visited remaining site of 16 ponds on dated 

17.03.2025, status of same is tabulated in the table below: - 

 
Sr. 
No. 

Location of Pond Khasr
a No. 

Area 
(In 

Hec.) 

Encroac
hed  

Area (In 
Hec.) 

Encr
oach
ment 
(Yes/
No)  

Current 
Status 

of Pond 

Photographs 

1) Village Sarna 
Murad Nagar 

100 .6070 
 

None 
 

No Dry 

2)  Village Sarna 
Murad Nagar 

206 .3410 
 

0.0550 Yes Dry 

 

3)  Village Sarna 
Murad Nagar 

550 0.510 
 

None No Dry 
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4)  Village Sarna 
Murad Nagar 

712 0.1770 
 

0.0443 Yes Dry 

 
5)  Village Sarna 

Murad Nagar 
796 0.1770 

 
0.1770 

 
Yes Old 

abadi 

 
6)  Village Sarna 

Murad Nagar 
784 0.1140 0.1140 Yes Old 

abadi 

 
7)  Village Sarna 

Murad Nagar 
862 0.0510 None No Dry 

 
8)  Village Sarna 

Murad Nagar 
888 0.0380 None No Dry 
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9)  Village Sarna 
Murad Nagar 

941 0.7080 None No Dry 

 
10)  Village Ukhlarsi 

Murad Nagar 
270 4.0470 None No Dry 

 
11)  Village Ukhlarsi 

Murad Nagar 
285/

2 
1.2900 None No Dry 

 
12)  Village Ukhlarsi 

Murad Nagar 
413 2.8700 0.3700 Yes Dry 

 
13)  Village Ukhlarsi 

Murad Nagar 
981 0.3790 None No Dry 
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14)  Village Ukhlarsi 
Murad Nagar 

360/
1222 

0.1140 None No Dry 

 
15)  Asalat Nagar 100 0.3160 None No Water 

filled  

 
16)  Jalalpur 

Raghunathpu 
Murad Nagar 

257 0.1140 None No Dry 

 
 

* It was observed that except 01 pond mentioned at serial no. 15, remaining 15 
ponds are in dry/ vacant condition. The Joint committeecollected water 
sample frompond mentioned at serial no. 15 and requested Regional 
Laboratories, U.P. Pollution Control Board for the analysis of samples thus 
collected. The analysis result has been tabulated in below: - 

  
Copy of analysis report is annexed as Annexure-1. 
 

 
C. The  complainant has stated that there is a pond/ Jauhar at khasra No 712 

in village sarna pargna jalalabad Nagar Palika parisad Murad Nagar 
(including 13 other ponds) have been encroached and despite complaints 
 

S.no Date Sampling  
Point 

Khasra 
No. 

Area 
Hect. 

pH Color Odor B.O.D 
mg/l 

C.O.
D 
mg/l 

TSS 
mg/l 

1. 17.03.2025 Asalat Nagar 100 .3160 6.77 Turbid Faint 40 130 124 
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to the authorities concerned, no action has been taken. Joint committee 
perused the averments of complaint and list of pond details provided by 
complainant with application, current status of same is tabulated as 
below:- 

Sr. 
No. 

Location of 
Pond 

Khasra 
No. 

Area (In 
Hec.) 

Existing 
Area (In 

Hec) 

Water 
quality of 

pond 

Encroachment 
(Yes/No)  

1) Sarna Murad 
Nagar 

370 0.5310 0.5310 Domestic 
waste water  

No 

2)  Sarna Murad 
Nagar 

1110, 
1112 

0.760, 
1.7330 

0.760, 
1.7330 

Domestic 
waste water  

No 

3)  Sarna Murad 
Nagar 

163 0.3790 
 

0.3790 
 

Domestic 
waste water  

No 

4)  Sarna Murad 
Nagar 

1214 0.6580 
 

0.6000 Domestic 
waste water  

Partially 
encroached over 

0.0580 hec. 
5)  Jalalpur 

Raghunathpu 
Murad Nagar 

294 0.5310 
 
 

0.5310 Domestic 
waste water  

No 

6)  Village Sarna 
Murad Nagar 

712 .1770 
 

0.1327 Dry Partially 
encroached over 

443.16 sqm 

7)  Village Sarna 
Murad Nagar 

100 .6070 
 

.6070 
 

Domestic 
waste water  

No 

8)  Village Sarna 
Murad Nagar 

206 .3410 
 

0.286 Dry Partially 
encroached over 

0.0550 hec. 

9)  Village Sarna 
Murad Nagar 

550 .510 
 

.510 Dry No 

10)  Village Sarna 
Murad Nagar 

784 .1140 None Old 
habitation 

Yes(Fully 
encroached) 

11)  Village Sarna 
Murad Nagar 

796 .1770 
 

None Old 
habitation 

Yes(Fully 
encroached) 

12)  Village Sarna 
Murad Nagar 

862 .0510 .510 Dry No 

13)  Village Sarna 
Murad Nagar 

888 0.360 .360 Dry No 

14)  Village Sarna 
Murad Nagar 

941 .7080 .7080 Dry No 

 
* As per information provided by Executive Officer Nagar Palika Parisad 

Murad Nagar vide letter dated 23.04.2025, Gata No 1214 is encroached 
over an area of 0.580 Hect. and a case is filed under PP Act against alleged 
15 persons. The measurement and demarcation of pond located at Gata 
No-712, village Sarna Murad Nagar was carried out by the revenue  
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officials. According to the said report total area of pond is about 0.1770 
hectares, out of which 443.16 sqm is encroached by 05 persons and case is 
filed under PP Act against alleged 05 persons, which is pending before the 
court of Sub- Divisional Magistrate, modinagar, Copy of information 
provided by Executive Officer Nagar Palika Parisad Murad Nagar is annexed 
as Annexure-2. 

 
 

D. It is pertinent to mention that a Joint Committee was constituted by the 
District Magistrate, Ghaziabad comprising various officials of district 
Ghaziabad for the purpose of providing data related to ponds spread in 
district Ghaziabad. As per the consolidated data from all the tehsils and 
municipal bodies, District Ghaziabad has a total of 1075 water bodies 
covering an area of 525.1862 hectares, Consolidated detailed report 
including status of water bodies with GPS photographs in entire district 
Ghaziabad is annexed as Annexure-3. 
Summary of water bodies in entire district Ghaziabad is tabulated as 
below: 

 
Sr. 
No. 

Name of 
Tehsil/ Block 

Total no. 
of 

ponds/ 
water 
bodies 

Area (In 
Hec.) 

Total 
no. of 

encroac
hed 

ponds 

Encroached 
area (In 

hec.) 

Action taken 

1. Tehsil- Sadar 217 110.9334 29 9.4119 Direction has been issued by 
District Magistrate 
Ghaziabad to Tehsildar, 
Ghaziabad to take action 
against encroached ponds 

2. Tehsil- 
Modinagar 

579 288.4692
80 

120 25.902480 Direction has been issued by 
District Magistrate 
Ghaziabad to Tehsildar 
Modinagar, Ghaziabad to 
take action against 
encroached ponds 

3. Tehsil- Loni 139 57.576 38 7.323580 Direction has been issued by 
District Magistrate 
Ghaziabad to Tehsildar Loni, 
Ghaziabad to take action 
against encroached ponds 

4. Municipal 
Corporation 
Ghaziabad 

140 69.80380 44 14.404380 Direction has been issued by 
District Magistrate 
Ghaziabad to Municipal 
commissioner, Ghaziabad to 
take action against 
encroached ponds 

 Total 1075 525.1862 231 57.04212 - 
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Observation: 
 

i. In compliance of order dated 08.01.2025, Joint committee 
conducted survey of ponds mentioned as khasra no. 712 and other 
13 ponds in muradnagar block, which are subject matter of the 
Original Application, out of which, 02 pond mentioned atserial no. 10 
& 11 in paragraph C, are found fully encroached, while 02 ponds 
mentioned at serial no. 4 & 6 in paragraph C are found partially 
encroached. 

ii. Joint committee foundthatthere are 22 ponds identified in 
Muradnagar block, out of which, only06 ponds are water filled. As 
per analysis report of water filled ponds, quality of water in pond is 
found as characteristics of domestic waste water. 

iii. District Magistrate Ghaziabad vide its letter dated 26.12.2024 
direction issued to Executive Officer Nagar Palika Parishad Murad 
Nagar to take appropriate action with respect to encroachment of 
said ponds in muradnagar block, copy of same is annexed as 
Annexure-4. 

iv. As per consolidated detailed report of total 1075 ponds in entire 
district Ghaziabad, action is already initiated against identified 
encroachers under section 67 of U.P. Land Revenue Act, 2006 and 
under The Public Premises (Eviction of Unauthorized Occupants) Act, 
1971. 

 
Conclusion/ suggestion 
 

i. The Joint Committee, constituted by Hon'ble Tribunal vide its order 
dated 13.09.2024, isof view that inspection of ponds in question, 
which are subject matter of the Original Application, has been 
carried out by the Joint Committee, further, action against 
encroachment and rejuvenation of ponds has to be taken by 
concerned local bodies/ district administration. 

ii. Consolidated report of 1075 ponds shows that action is already 
initiated against encroachment identified on ponds in entire district, 
in which action will be taken by district administration in view of 
order to be passed by competent court in cases filed by concerned 
local bodies. 
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